CENTRAL ADMINISTRATTVE TRIBUNAL
PRINCTPAL RENCH, MEW DFLKHL:

0A~86/97

New Delhi this the 11th day of Fehruary, 1997.

Hon'hle Dr. Josa P. Verghese, Vica-Chairman(l)
Hon'ble Sh. S.P. Riswas, Member (A}

Shri B.R. Sindhwani,

$/0 late Sh, Mool Chand Sindhwani,

R/a 49/54, Fast Azad Nagar,

pelhi-5l, : caes toplicant

(through Sh. J.M.L. Kaushiks: advacata)
VeSS

Government of National Capital Territory of Dalhi
1. Lt. Governor of Delhi,
' Raj Niwas, Delhi.
2. Chief Secreatary.
Delhi, 5. Sham Nath Mara.
3. Commiszicner of Sales Tax,
Bikri Kar Bhawan.
4, Director of Vigilance,
01d. Bectt., Delhi. ... Respondents

ORDER (ORAL )
delivered by Hon'hle Dr. Jos P. berghese; V.G

THis application has been

Timited relief that the pending enquiry may be disponsad

of axpeditiously, The applicant herein retired from
seryﬁce on  30.11.1994 and unfertunately a chargesheet
was also served on the last date of h%s'retﬁrement‘ahd
aven after thres years the  enguiry has not  hean
completed. He has been paid wrovisional pension but no
other‘retikaW benefits has been gﬁ?en to him due to the
pendency of these proceedings. We are called Hpon - to
congide v thiz  limited ﬁrayer and we have ﬂésugd‘not%ce
to respondants  on 14,£.9?. Notice was duly served for
the case to come up on 28.1.1997 on which date it was

directed that since the matter s on short point  and

the applicant has retirad since mora than two years,’
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“evan today.

dispos
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the application “could be dispdsad of finally at the

admission stage itself. Accordingly, the matter was

“adicurned ti11 todav.

Nane appears on hehalf of the respondents

Tn the absence of the réspondents, we are
constraint to finally disposs of the application for
the reasons statad above.

The respondents are directed to comple

e

e the

pending anquiry proceedinas arisen out of a charoesheet

given on the date of his retirement i.e. 0. 11.94
within-a periad of twa months from todsy. In the avant
an order on the disciplinary proceedings is passed,the

applicant may fila an appeal and the éppea1 shall  he

d of in accordance with the rules,
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In the evenf the disciplinary proceadings are
not disposed of w{thin the time limit granted hy this
court, the _pendings.discﬁp1inary proceedings shall  be
desmed to have heen abated and the resppndénta =shall
pay all ratiral benafits within a period ofl thrae
mmﬁthg tﬂsréaffer,

Reswondents  are at Jiherty to épproach this
Court for any modif#éatﬂon of ‘the‘order héfore the

expiry of the time Timit given. Such application for

modification shall be accompanied by a report bw  the

competent authority as to why a delay of more than two

years have taken place to camplete the anaquiry

.
procesdings against a retired amnloysae,
With the

dispased of finally.

ahove _directions, the 0.4/ i




